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13.4.98 

Heard the learned counsel for the 

petitioner, who has filed a memo dted 

13.4.1998 stating that he has already 

complied with the order of transfer and as 

such he does not wish to pursue this 

appliation. In view of this the Original 

Application is disposed of as not being 

pressed. 

Hand over a copy of the order to 

learned counsel for the petitioner and 

copies of the order be sent to respondents. 
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